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Judgement

T.D. Sugla, J.
The question of law raised in this reference under s. 27(1) of the WT Act, 1967 reads
thus :

"Whether, on the facts and in the circumstances of the case, the assessee is entitled
to deduct the Income Tax payable by the assessee on the income disclosed
voluntarily under s. 68 of the Finance Act, 1965 from his net wealth for the asst. yrs.
1963-64 and 1964-65 ?"

2. The counsel are agreed that in view of the Supreme Court decision in the case of
Ahmed Ibrahim Sahigra Dhoraji Vs. Commissioner of Wealth Tax, Gujarat, , the
guestion must be answered in the affirmative and in favour of the assessee. The
question is so answered.

3. No order as to costs.
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